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PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

PITTI LAMINATIONS LIMITED

(Registered Office: 6-3-648/401, 4th Floor, Padmaja Landmark, Somajiguda, Hyderabad - 500082, India) Tel: (+91-40-23312770, 23312774 ), Fax: (+91

CASH OFFER FOR ACQUISITION OF EQUITY SHARES FROM THE SHAREHOLDERS OF PITTI LAMINATIONS LIMITED (‘Target Company' /'PLL")

his Public Announcement (“PA") is being issued by BOB Capital Markets Limited (‘BOBCAPS” or “Manager to the Offer”) for and on behalf of
mt. Madhuri S Pitti and Pitti Electrical Equipment Private Limited (PEEL) (both hereinafter collectively referred to as the “the Acquirers”) along

with Shri Sharad B Pitti and Shri Akshay S Pitti (both hereinafter collectively referred to as the “Persons Acting in Concert “ or “PAC”), to the

Py

ublic Equity Shareholders of Pitti Laminations Limited (hereinafter referred to as the “Target Company” or “PLL") pursuant to and in

compliance with Regulation 11(1) and other applicable provisions of the Securities and Exchange Board of India (Substantial Acquisition of

S
L

1.

hares and Takeovers) Regulations, 1997 and subsequent amendments thereto (hereinafter referred to as the “SEBI (SAST) Regulations”).

Background of the Offer
This Offer (“Open Offer”) is being made by Smt Madhuri S Pitti, one of the existing promoters of the Target Company residing at 6-3-648,
Moti Bhavan, Somajiguda, Hyderabad 500082 and Pitti Electrical Equipment Private Limited, a promoter group company of the Target
Company, incorporated and registered in India, having its registered office at 6-3-648/2, Somajiguda, Rajbhavan Road, Hyderabad 500
082 being the Acquirers within the meaning of Regulation 2(1)(b) of the SEBI(SAST) Regulations, along with the PAC Shri Sharad B Pitti
and ShriAkshay S Pitti to the public equity shareholders of the Target Company pursuant to and in compliance with Regulation 11(1) and
other applicable provisions of SEBI(SAST) Regulations. This Offer is made by the Acquirers along with PAC to the public equity
shareholders (other than to the promoter group) of the Target Company pursuant to Preferential Allotment of 40,50,000 equity shares of
PLL. Interms of Regulation 2(1) (e) (1) of the SEBI (SAST) Regulations, Shri Sharad B Pitti and Shri Akshay S Pitti who are the Promoters
of the Target Company, are Persons acting in Concert (PAC) with the Acquirers for the purpose of this Offer.
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hri Sharad B Pitti
hri Sharad B Pitti is the main promoter of the PLL. He has experience of over 28 years in the lamination industry. He is presently the Chairman

and Managing Director of the PLL. Shri Sharad B Pitti had played a pivotal role in the formative years of the PLL and nurtured the organization
and contributed to the growth and development of PLL.

In 1998-99, when the PLL was badly affected by the recessionary conditions more particularly in the electrical and engineering industries,
resulting in complete erosion of networth, Shri Sharad B Pitti infused funds and negotiated with Industrial development Bank of India (IDBI) and
Development Credit Bank Limited (DCBL) for one-time settlement (OTS).

With gradual recovery in the market and strict compliance's with rehabilitation package, PLL's net worth started turning positive and it had
broughtin toits fold the world renowned General Electric (GE) as one of its prestigious clientele.

P

LL had expanded its operations and set up a new plantin 2005. PLL had taken up another expansion program to increase the installed

capacity to 25000 MT per annum in 2006. Its machining project, a forward integration program commenced its commercial operations in
January, 2008 and
recorded all-time high production and salesin 2010-2011 with aturnover of ¥ 266.49 crores.

P

LL's performance has been good except in 2009-2010 where the company's exports suffered due to global melt down. Howeverin 2010-2011

there was a complete rebound with the company recording all-time high production and sales in 2010-2011 with a turnover of ¥266.49 crores.

6.

issued by Indian Overseas Bank, Adarshnagar Branch, Hyderabad having its Head Office at 763, Anna Salai, Chennai 600002; and
b)  Cash Depositof T 12,00,000/- (Rupees Twelve Lakhs Only), being in excess of 1% of the Offer size, with the HDFC Bank Limited,
Fort Branch, Mumbai having its registered office at HDFC Bank House, Senapati Bapat Marg, Lower Parel (West),
Mumbai-400013.
BOBCAPS has been duly authorized to realize the value of the aforesaid Escrow Account in terms of the SEBI (SAST) Regulations.
M/S D.V.AADITYA & Co., Chartered Accountants (signed by Mr. D.V.Aditya, Partner Membership No. 022646) and office "Srinivasa
Nilayam", 2-2-3/1/2, Shivam Road, Hyderabad-500 044 have certified that the Acquirers and PAC have sufficient means and capability
for the purpose of the making Open Offer of size 0f¥11,06,31,940 (Rupees Eleven crores six lakhs thirty one thousand and nine hundred
forty only).
Based on the above, BOBCAPS s satisfied with the ability of the Acquirers to implement the Offer in accordance with the SEBI (SAST)
Regulations as firm financial arrangements are in place to fulfill the obligations under the SEBI (SAST) Regulations.

X. Terms and Conditions of the Offer:

1.

Letter of Offer relating to the Offer (the “Letter of Offer”) together with the Form of Acceptance cum Acknowledgment will be mailed to the
shareholders of the Target Company (other than the promoter group), whose names appear on the Register of Members of the Target
Company as per Regulation 22(3) of SEBI (SAST) Regulations and to the beneficial owners of the Shares in dematerialized form whose
names appear on the beneficial records of the respective Depositories, in either case, at the closure of business on Monday, September

z E;T]Cthgﬁnzd;uﬂnizrnglgssﬁ gglgfr?rr])e SS%?]E %?:5;2?;?:3;??;%%?2 g T?g(r)]ye:zi‘t);rs?]I;r:gsrnciiest?tﬁrneg??;fgmssr;?;?z r: es(;&?; In Q1 of the current year, the company's turnover, profit before tax (PBT) and profit after tax (PAT) stood at T 98.40 crores, 6.06 crores and 12,2011 (the “Specified Date”).
capital and voting rights of the Target Company and the other Acquirer PEEL belongs to the Promoter group and does not hold any equity ?3-94 crores res;?e?tlvely. 2. Shareholders who have sent their shares for dematerialization need to ensure that the process of getting their shares dematerialized is
shares of the Target Company before the Preferential Allotment. PAC consisting of Shri Sharad B Pitti and Shri Akshay S Pitti held Shri Akshay S Pitti completed in time for the credit in the special depository account to be received on or before the closing date of the Offer, i.e., no later than
37,16,880 equity shares constituting 39.36% of the paid up equity capital and voting rights of the Target Company before the Preferential ~ Shri Akshay S Pitti, belonging to promoter group of PLL is the son of Shri Sharad B Pitti. He was inducted as Director (Exports & Business November 19,2011 orelse their application will be rejected.
Offer. The Directors of PEEL are Shri Sharad B Pitti, ShriAkshay S Pittiand Shri Y B Sahgal. Shri Sharad B Pitti and ShriAkshay S Pittiare  Development) of PLL on October 14, 2004. Under his direction and supervision, many reputed clientele have been added to the prestigiouslist 3. While tendering the shares under the Offer, NRI/ OCB/ Non-domestic companies/ Other persons who are not resident in India will be
also the promoter directors of the Target Company. of clientele. He is primarily responsible for the surge in domestic and export sales. required to submit the previous RBI Approvals (specific or general) that they would have obtained for acquiring shares of the Target
3. The Preferential Issue was duly authorized by the Board of Directors of the Target Company atits meeting held on July 07, 2011 and by ~ He has been made Vice-Chairman and Joint Manager Director of PLL effective from March 22, 2010. PLL recorded robust performance in Company. In case the previous RBI approvals are not submitted, the Acquirers reserve the right to reject such shares tendered. While
way of a Special Resolution passed under section 81(1A) of the Companies Act, 1956 (herein after referred to as the “Act’) and other ~ 2010-2011 under the dynamic leadership of Shri Akshay S Pitti. The Board felt that the PLL should take advantage of the favorable market and tendering shares under the Offer, NRI/ OCB/ Non-domestic companies /Other persons who are not resident in India will be required to
applicable provisions, ifany, at the duly convened Annual General Meeting (AGM”) of the Target Company held onAugust 11, 2011. reach new highs on all fronts and itis in this context that Shri Akshay S Pitti has been re-designated as Vice-Chairman and Managing Director submit a No Objection Certificate / Tax Clearance Certificate from the Income Tax authorities, under the Income Tax Act, 1961 (the
4. The Board of Directors of the Target Company (“Board”) at its meeting held on September 07, 2011 has issued and allotted 40,50,000  effectivefrom July 07, 2011. The re-designation has been approved by the members at the Annual General Meeting held on August 11, 2011. "Income Tax Act'), indicating the rate at which the tax has to be deducted by the Acquirers before remitting the consideration. In case the
equity shares of the face value of 310 each fully paid up at a price 0f 39.15 per equity share (including premium of €29.15 per equity ~ Shri Sharad B Pitti and Shri Akshay S Pitti are persons acting in concert with Pitti Electrical Equipment Ltd (PEEL) and Smt Madhuri S Pitti for aforesa!d No Objection Certificate / Tax Clearance certificate is not submitted, the Acquirers ml\ arrange to qeduct tax at the rate as may
share) on a preferential basis (“Preferential Issue)’ to Smt. Madhuri S Pitti and PEEL. The equity shares issued under Preferential Issue  the Open Offer. They reside at 6-3-648, Moti Bhavan, Somajiguda, Hyderabad-500082. be applicable to the category of the shareholder under the Income Tax Act 1961, on the entire consideration amount payable to such
are subject to “lock-in” as per the Securities and Exchange Board of India (Issue of Capital and Disclosure Requirements) Regulations, ~ M/sD.V.ADITYA& Co., Chartered Accountants (signed by Mr. D.V.Aditya,, Proprietor, Membership No. 022646 ) and having office at"Srinivasa shareholder.
2009 and subsequentamendments thereto (“SEBI (ICDR) Regulations”). The Target Company has received “in principle” approvals from  Nilayam", 2-2-3/1/2, Shivam Road, Hyderabad-500 044 have certified that the Net worth as on August 31, 2011 of Smt. Madhuri S Pitti, Shri 4. As per the provisions of Section 196D (2) of the Income Tax Act, no deduction of tax at source shall be made from any income by way of
the National Stock Exchange of India Limited (“NSE”) vide their letter no. NSE/LIST/142083-M dated August 09,2011 and Bombay Stock ~ Sharad B.Pitti and Shri Akshay S Pitti is ¥ 3948.80 lakhs(Rupees Three thousand nine hundred forty eight lakhs & eighty thousand only), capital gains arising from the transfer of securities referred to in section 115AD of the Income Tax Act payable to a Foreign Institutional
Exchange Limited (‘BSE”) vide their letter no. DCS/PREF/SI/PRE/439/2011-12 dated September 05, 2011 respectively for the aforesaid ~ ¥3863.36 lakhs (Rupees Three thousand eight hundred sixty three lakhs & thirty thousand only) and ¥962.15 lakhs (Rupees Nine hundred Investor (“FII") as defined in Section 115AD of the Income TaxAct.
Preferential Issue. sixty two lakhs & fifteen thousand only) respectively. 5. The securities transaction tax will not be applicable to the shares accepted under the Offer.
5. The paid up equity and voting share capital of the Target Company prior to the Preferential Issue was ¥9,44,17,000 consisting of ~ 3.  Based on Audited Financials for the financial year 2010-11, and for the period ended June 30, 2011 706.87 lakhs only (Rupees Seven  XI. Procedure For Acceptance And Settlement Of Offer
94,41,700 equity shares of ¥10 each (“Pre Preferential Capital”). Post Preferential Issue, the total paid up equity and voting share capital Hundred and Six Lakhs and Eigr_lty Seve_n Thousand only) &X746.43 (Rupees Seven hundred & forty six lakhs & forty _three thou_sand 1. Shareholders of the Target Company who are holding Shares in physical form and who wish to tender their shares will be required to send
of the Target Company is '¥13,49,17,000/- consisting of 1,34,91,700 equity shares of %10 each (Present Voting Capital). There are no only). Further, based on the certificate given by M/s. D.V.ADITYA & Co, Chartered Accountants (signed by Mr. D.V. Aditya, Proprietor, the Form of Acceptance cum Acknowledgement, original Share Certificate(s) and transfer deed(s) duly signed to the Registrar to the
partly paid up equity shares in the Target Company. Membership No. 022646), the networth of PEEL as on August 31,2011 was ¥941.65lakhs. Offer-Bigshare Services Private Limited, E/2 Ansa Industrial Estate, Saki-Vihar Road, Sakinaka, Andheri (East), Mumbai 400 072 Phone
6. Out of the Present Voting Capital, Acquirers along with PAC hold in aggregate 79,87,980 equity shares representing 59.21% inthe 4. TheAcquirers and the PAC have no overdue liabilities to Banks/ Fls /Deposit holders. Nos: 022-4043 0200  Email: openoffer@bigshareonline.com (“Registrar to the Offer”), either by hand delivery on weekdays or by
Target Company, the details of which are as follows : 5. Thereisno pending litigation against the Acquirer/ the PAC or their promoters / directors Registered post, so as to reach on or before the closure of the Offer, i.e., no later than November 19, 2011 in accordance with the
Particulars Pre-Preferential Issue Preferential Issue Post- Preferential Issue 6. TheAcquirers/ the PAC/ their promoters/directors and the Target Company, its Promoters/Directors have not been prohibited by SEBI instructions to be specified in the Letter of Offer and in the Form of Acceptance cum Acknowledgement.
Equity % of total Equity % of Post Equity % of Post from dealing in securities, in terms of direction issued u/s 11B of SEBI Act, 1992 (“SEBI Act”) or under any other regulations underthe 2. The Registrar to the Offer on behalf of the Acquirers and PAC has opened a special depository account as detailed below:
Shares shareholding Shares Preferential Shares Preferential SEBI Act. . ) . . Depository National Securities Depository Limited (“NSDL”)
Allot Capital All Capital 7. No atftlon has been taken by SEBI, BSE or NSE against the Acquirers or against ventures promoted by the Acquirers or the PAC. Account Name BSPL ESCROW A/C PLL OPEN OFFER
Smt 2,21,100 234 5,60,000 415 7,81,100 5.79 V. Information about the Target Company Depository Participant HDFC BANK LTD
Madhuri S 1. PLLorTarget Company is a company registered under Companies Act 1956 vide CIN L99999AP1983PLC004141. The Target Company
Pitti was incorporated on September 17, 1983 as a private limited company and converted into a public limited company on December 29, D?ID IN301549
Pitt NIL NIL 34.90,000 2587 34.90,000 2587 1992. PLL has registered office situated at 6-3-648/401,4th Floor Padmaja Landmark, Somajiguda, Hyderabad 500082. Client ID 33606376
Electrical PLLis into manufacturing of electrical laminations up to a diameter of 1300 mm (517) for application in Industrial motors, DC Machines, 3. Beneficial owners (holders of shares in dematerialized form) who wish to tender their shares of the Target Company will be required to
Equipment Alternators, Traction Motors, Pumps, Train lighting generators, Aeronautics, Medical diagnostics equipment, Windmill generators, send their Form of Acceptance cum Acknowledgement along with the photocopy of the delivery instruction in “Off-market” mode or
Put. Ltd. Laminations for specialised applications, Die-Cast Rotors, Assembled Stators and Built-up Rotors duly balanced. It produces small counterfoil of the delivery instructions in “Off-market’ mode, duly acknowledged by the Depository Participant (‘DP”), in favour of the
Shri Sharad 21,37.780 22,64 NIL NIL 21,37,780 15.85 laminations via High Speed Press for compressors. It also manufactures Press tools, Progressive tools Jigs, Fixtures to customer special depository account to Bigshare Services Private Limited, E/2 Ansa Industrial Estate, Saki-Vihar Road, Sakinaka, Andheri (East),
B Pitti requirements. Mumbai 400 072 Phone No: 022-4043 0200, Fax No: 022- 28475207  Email: openoffer@bigshareonline.com Contact person: Mr.
Shri Akshay 15,79.100 16.72 NIL NIL 15,79.100 170 The company has in its list of clientele some of the biggest and best names in Indian Industry such as Siemens, Alstom Projects, VishantNaik either by hand delivery on weekdays or by Registered post acknowledgement due, so as to reach on or before the closure of
S Pitti Crompton Greaves, ABB, BHEL, Cummins Generator Technologies, Andritz Hydro, Bharat Bijlee, Dol Motors, L & T, Leitner Shriram, the Offer, .., notlater than November 19, 2011 in accordance with the instructions to be specified in the Letter of Offer and in the Form of
Total 39.37.980 TR 4050000 30,02 79.87.980 5921 Marathon Electric Motors, Paras Motors, REIL Electricals, Voith Hydro and Regen Powertech. Regen Powertech s the fastest growing Acceptance cum Acknowledgement. The credit for the delivered shares should be received in the special depository account on or before
= = = wind energy major. the closure of the Offer, i.e., not later than November 19, 2011. Shareholders of the Target Company having their beneficiary account in
7. ThePromotergroup of PLL and their holding as on the date of Public Announcement: The company's export turnover for 2010-2011 is T 131.69 crores out of the total tumnover of ¥ 266.49 crores. The world renowned GE has CDSL shall use the inter-depository delivery instruction.
Name of the Promoter Number of shares Shares as a percentage of total paid up capital been the overseas client for over six years. The company supplies to General Electric Transportation USA, Lamparas General Electric 4. In addition to the above-mentioned address, the shareholders of the Target Company who wish to avail themselves of accepting the Offer
Shri Sharad B Pitti 21,37,780 15.85 Mexico, GE Canada Industrial. The company has also been supplying to EMOD MotoreN, Ramme Electricals and Wittur Electric Drives can also deliver the Form of Acceptance cum Acknowledgement along with all of the relevant documents at any of the collection centers
Shri Akshay S Pitti 15,79,100 1.70 allfrom Germany. below in accordance with the procedure as set outin the Letter of Offer.
Smt. Madhuri S Pitt 7.81.100 579 2. TheAuthorized Share Capital of the Target Company as on the date of the PAis ¥15,00,00,000. Allof the centers mentioned herein below will be opened as follows:
Smt. Shanti B Pitt 98.210 073 3. Thetotal paid up equity capital of the Target Company is ¥13,49,17,000 (Rupees Thirteen Crores and Forty Nine Lakhs Seventeen Sr. No.| Branch Address Contact Person | Tel no. Fax no. Mode
Y v . - Thousand Only) dividedinto 1,34,91,700 equity shares 0f%10 each. - ’ - - ’ -
Shri Sharad B Pitti (Huf) 8,500 0.06 N N 1 Mumbai Bigshare Services Pvt.Ltd. Mr. Vishant Naik | 022- 4043 0200 | 022- 28475207 | Post & Hand Delivery
PEEL 34.90.000 25,87 4. TheEquity Shares of the Target Companyfarellsted on ?he NSE and BSE. E2 Ansa Industrial Estate
T 5. Asonthedate of PA, there are no partly paid up shares issued by the Target Company. Saki Vihar Road, Sakinaka
II.I:I?I:aIOﬁ 80,94,690 60.00 6. Thecurrent promoters of the target company are Shri Sharad B Pitti, Shri Akshay S Pitti, Smt. Madhuri S Pitti, Smt. Shanti B Pitti and Shri Andheri East ’
. The Offer Sharad B Pitti (HUF). h
1. This Offer is being made by the Acquirers along with PAC pursuant to Preferential Allotment of 40,50,000 equity shares of Target 7. The Board of Directors of PLL comprises of Shri Sharad B Pitti, Shri Akshay S Pitti, Shri Y B Sahgal, Shri Sanjay Srivastava, Shri Mumbai - 400072 - -
Company. The shareholding of Acquirers i.e Smt. Madhuri S Pitti and PEEL, pursuant to the Preferential Allotment, increased from 2.34 % Kantikumar R Podar, Shri Arun Garodia, Shri G. Narayana Rao, Shri G. Vijaya Kumar, Shri N R Ganti, Shri M Gopalkrishna, IAS (Retd) 2 Ahmedabad | Bigshare Services Pvt.Ltd. Mr. Hitesh Buch | 079-4032 1260 | NA Hand Delivery
t05.79% and from NIL to 25.87% respectively. The Shareholding of Shri Sharad B Pitti and ShriAskhay S Pitti decreased from 22.64% to and ShriTS SN Murthy. Clo Vishwam Advisory Pvt. Ltd
15.85% and from 16.72% to 11.70% respectively after the preferential allotment. The total share holding of Acquirers along with PAC Smt. Madhuri S Pitti, Shri Sharad B Pitti, Shri Akshay S Pitti and Shri Y B Sahgal, will not participate in any matter concerning or relating to 310, Aditya Plaza,
increased from 41.70% to 59.21% after the preferential allotment. the Offerincluding any preparatory steps leading to the Offer being the acquirers or connected/ related to the acquirers. Nr. Karnavai Apartments
2. This Offer is being made by the Acquirers along with PAC to the public equity shareholders (other than promoter group ) of the Target g Brief particulars of the Audited Financial Information of the Target Company for the previous three Financial Years and Jodhpur, Satelite
t(;]°mp§gy to acql.‘t”e up ‘10 55,9(?,3‘2(_) fully Etald l;‘;:qlfljty shtags of face;ﬁ!uegfiﬂ 0/ -;a_ch of ‘hde Target Companyd rgpresen:!ng 20%,8{ unaudited profit and loss account for the period ended June 30, 2011 are as follows:- Ahmedabad - 380 015
e paid up equity capital and voting rights of the Target Company. This Offer is being made pursuant to and in compliance wi - - " : P
Regulation 11(1) of SEBI (SAST) Regulations at a price of ¥41 per fully paid up equity share (the “Offer Price”) payable in cash in terms of Profit& Loss Statement (lakhs) s Chennai Bigshare Senices PVT'Ltd' Ms. Manjar 044 24327777 | NA Hand Delivery
Regulations 20 & 21 ofthe SEBI (SAST) Regulations (“the Offer” or “Open Offer). Particulars 2008-2009 2009-2010 2010-2011 For the period Clo New Speed Courier
3. The Acquirers have acquired only 40,50,000 equity shares of the Target Company during the twelve months preceding the date of this (Audited) (Audited) (Audited) ended on June Services New #11 Old #7,
Public Announcement at the Price of 239.15 per equity share through the preferential allotment on September 07, 2011. PAC have not 30, 2011 (Unaudited) Conotaph Road, Teynampeth
acquired any equity shares during the twelve months preceding the date of this Public Announcement. Income from operations 25850.19 14447.97 25177.68 9387.89 Near Dhaba Express,
4. This Offeris being made to all the public equity shareholders (other than promoter group) of the Target Company and is not conditional on Other Income (914.87) 721.32 386.71 131.92 Chenna| - 60091 8 . _ .
any minimum level of acceptance by the shareholders of the Target Company. Increase / (decrease) in inventory 1243.66 755.01 736.42 N 4 Hyderabad B_lgshare Serv_lces P_rlvate Mr Bojimon 91-40-2337 4967, 040- 23370295 | Hand Delivery
5. Thisisnotacompetitive bid. Total Income 26178.98 15924.30 2630081 9519.81 Limited 306 Right Wing,
6. The Offeris subject to the terms and conditions mentioned hereinafter and the terms and conditions that will be set outin the letter of Offer Operating Expenses 23430.30 13456.93 22991.17 8345.86 Amru.tha Vill, Qpp.Yasodha
in relation to the Offer (the “Letter of Offer/ LOF”). Profit Before Deprediati y 3 - Y Hospital, Somajiguda,
' ' . _ ) preciation, Interest and Tax 2748.68 2467.37 3309.64 1173.95 Raj Bhavan Road
7. The Equity Shares of the Target Company will be acquired free from all liens, charges and encumbrances and together with the rights Debreciation 552.29 633,590 627,77 159.32 ’
attached thereto, including all rights to dividend, bonus and rights offer declared thereof. <D - - - - Hyderabad - 500 082.
8. The Manager to the Offer does not hold any equity shares of the Target Company as on the date of this Public Announcement. They F'”a"c? Charges 1290.28 1193.25 1346.94 40887 Collection Timings for all the locations mentioned above will be 10.00 A.M. to 1.00 P.M. & 2.00 P.M. to 4.30 P.M. during Monday to
declare and undertake not to deal in the shares of the Target Company during the period commencing from the date of their appointment Excgptlonal tems - 548.31 - - Friday only and on Saturday 10.00 A.M. to 1.00 P.M.
as Manager to the Offer ill the expiry of 15 days from the date of closure of the Offer. Profit before Tax 906.11 9222 1334.93 605.76 5. All owners (registered or unregistered) of Shares (except the Acquirers, PAC and promoter group) are eligible to participate in the Offer
9. TheOfferis notas aresult of global acquisition resulting in indirect acquisition of the Target Company. Provision for Tax 294.05 63.11 486.21 211.54 anytime before the closing of the Offer. Unregistered owners can send their application in writing to the Registrar to the Offer, on a plain
10. There is no agreement between the Acquirer, the PAC and any other person/entity, in connection with this Offer. The entire equity shares Profit after Tax 612.06 29.11 848.66 394.22 paper stating the name, address, number of shares held, number of shares tendered, distinctive numbers, folio number, together with the
proposed to be acquired under this Offer will be acquired by the Acquirers and no other person/ entity propose to participate in the Balance Sheet Statement original share certificate(s), valid transfer deeds and the original contract notes issued by the broker through whom they acquired their
acquisition. Due to the operation of Regulation 2(1)(e)(1) and Regulation 2(1)(e)(2) of the SEBI (SAST) Regulations, there could be % Lakhs shares. Noindemnity is required from the unregistered owners.
persons who could be deemed to be acting in concert with the Acquirer. However, except Shri Sharad B Pitti and Shri Akshay S Pitti, no Particulars 2008-2009 2009-2010 2010-2011 6. In case of non-receipt of the Letter of Offer, the eligible persons may (i) download the same from the SEBI website (www.sebi.gov.in), (ii)
such other person  are acting in concertfor the purposes of this Offer. (Audited) (Audited) (Audited) obtain a copy of the same by writing to the Registrar to the Offer , or (iii) make an application to the Registrar to the Offer, on a plain paper
11. This Offer will notresultin change of control of the Target Company. Sources of funds stating the name, address, number of shares held, distinctive numbers, folio number, number of shares offered along with documents as
12.  TheAcquirers along with PAC are permitted to revise this Offer upward up to seven working days prior to the date of closure of the Offer. In Paid up share capital 944.58 944.59 944.59 mentioned above so as to reach the Registrar to the Offer on or before the close of the Offer, i.e., not later than November 19, 2011 orin
the event of such revision, an announcement will be made in the same newspapers where the PAhas appeared and the revised offer price Reserves and Surplus (excluding revaluation reserves) 4996.49 5025.61 5764.53 case of beneficial owners, send the application in writing to the Registrar to the Offer, on a plain paper stating the name, address, number
would be paid for all the equity shares tendered anytime during the Offer. In case of a revision in the Offer Price, the Acquirers along with Net worth 5041.07 5970.20 6709.12 of shares held, numberofsh_ares offereq, DP name, DP ID, beneficiary account number and a photocopy of the de_l\very instruction in “O_ff—
PAC would raise the amountin the Escrow Account to ensure compliance with Regulation 28 of the SEBI (SAST) Regulations. Secured loans 7980.68 7136.09 850759 market” mode or counterfoil of the delivery instruction in “Off-market” mode, duly acknowledged by the DP, in favour of the special
1ll. Offer Price . - - depository account, so as to reach the Registrar to the Offer, on or before the close of the Offer, i.e., not later than November 19, 2011.
1. The Equity Shares of the Target Company are listed on the Bombay Stock Exchange Limited and the National Stock Exchange of India Unsecured loans 52526 42392 1061.42 7. Applications in respect of Shares that are the subject matter of litigation wherein the shareholders of the Target Company may be
Limited. Deferred tax liability (Net) 342.65 404.64 462.30 prohibited from transferring the Shares during the pendency of the said litigation are liable to be rejected if the directions / orders regarding
2. Based onthe trading volume of the Target Company for the six months period from August 2011 toMarch 2011, the shares are frequently Total 14789.66 13934.86 16740.43 these Shares are not received together with the Shares tendered under the Offer.
traded within the meaning of explanation (i) to Regulation 20(5) of SEBI (SAST) Regulations on BSE and NSE as per the data available Uses of funds 8. Pursuantto Regulation 22(5A) of the SEBI (SAST) Regulations, equity shareholders of the Target Company desirous of withdrawing the
with BSE and NSE. (Sources: www.bseindia.com and www.nseindia.com) Net fixed assets 7866.76 7232.69 6804.67 acceptances tendered by them in the Offer may do so up to three (3) working days prior to the closing date of the Offer. The withdrawal
Total No. of Shares traded during Investments 0.10 0.10 0.10 option can be exercised by submitting the documents as per the instructions below, so as to reach the Registrar to the Offer at any of the
Stock Exchanges six calendar months prior to the Total Shares Trading Net current assets 6922.80 6702.07 9935.66 collection centers mentioned above as per the mode of delivery indicated therein on or before Thursday, November 17,2011.
month in which the PA is made Listed Turnover (annualized) Total 14789.66 13934.86 1674043 a)  Thewithdrawal option can be exercised by submitting the Form of Withdrawal, which will be enclosed with the Letter of Offer.
(From July 2011 to February 2011) (% of total shares listed) N N b)  Incase of non-receipt of the Form of Withdrawal, the withdrawal option can be exercised by making an application on a plain paper
BSE 953,428 94,41,700 20.20 Other Financial Data along with the following details:
NSE 8,60,305 94,41,700 18.22 Particulars 2008-2009 | 2009-2010 | 2010-2011 For the period Incase of shares held in physical form: Name, Address, Distinctive numbers, Folio number, Number of shares tendered; and
3. Inaccordance with regulation 20(4) and 20 (11) explanation (ii) of the Regulations, the Offer Price 0fZ40.05 per Equity Share s higher of (Audited) (Audited) (Audited) ended on Jur]e In case of shares held in dematerialised form: Name, Address, Number of shares offered, DP name, DP ID, Beneficiary account number
the following: 30, 2011 (Unaudited) and a photocopy of the delivery instruction in “Off-market” mode or counterfoil of the delivery instruction in “Off-market” mode, duly
SNo Particulars Price (% Per Share) Dividend (X lakhs) inclusive of tax 110.51 - 109.74 - acknowledged by the DP, in favor of the special depository account.
o - - Eaming Per share (in %) 6.48 0.31 8.99 4.18 9. The Registrar to the Offer will hold in trust the shares/share certificates, shares held in credit of the special depository account, Form of
() Nggotlateq Prlcel under the Agrgement S : . : NA. Return on Net worth (PBT/Networth) 46.27% 41.33% 49.33% - Acceptance cum Acknowledgement, if any, and the transfer form(s) on behalf of the equity shareholders of the Target Company who have
(b) Highest Price paid by the Acquirers for acquisition, including by way of allotment in a public Book Value Per Share (Networth / No. of shares) %) 62.90 63.20 71.03 R accepted the Offer, until the cheques/drafts for the consideration or the unaccepted shares/share certificates are dispatched/returned.
or ights or preferential issue during the twenty six week period prior to the date of Public 39.15 - - - - - — - - - 10. If the aggregate of the valid responses to the Offer exceeds the Offer size of 26,98,340 equity shares (representing 20% of the Equity
Announcement : : : : Price Earning Multiple for the Target Company is 3.6 and for the Industry is 11.82 (Source Capital Market Vol XXV1/13 August Capital), then the Acquirers shall accept the valid applications received on a proportionate basis in accordance with Regulation 21(8) of
© Average of the weekly high and low of the closing prices of the equity shares of the Target 22 - Sept 04, 2011). the SEBI (SAST) Regulations. The equity shares of the Target Company are compulsorily traded in dematerialized form, hence the
Company on BSE during the 26 week period preceding the Board Meeting Date authorising 39.24 9. The shareholding pattern of the PLL, as on the date of this Public Announcement is as follows: minimum acceptance will be one equity share.
the Preferential Allotmer!t - . - Shareholder Category Number of Equity Shares of Equity Share Capital (%) 11. Unaccepted share certificates, transfer forms and other documents, if any, will be returned by registered post/speed post at the
(d Average of the weekly high and low of the closmg prices of _the equity shares Of the 39.90 the Target Company shareholders'/unregistered owners' sole risk to the soleffirst shareholder. Unaccepted shares held in dematerialized form will be credited
Target Company on BSE during the 26 week period preceding the date of Public Announcement Promoters 80,94,690 60.00 back to the beneficial owners' depository account with the respective depository participant as per the details furnished by the beneficial
(e) Average of the daily high and low of equity shares of the Target Company on BSE during the 40.05 Non-Promoters 53,907,010 20,00 ownerin the Form of Acceptance cum Acknowledgement.
2 week period preceding the date of Public Announcement Total 1,34,91.700 100.00 12. Shares thatare subject to any charge, lien or encumbrance are liable to be rejected.
In view of the above, the Offer price of T41 per fully paid up equity share is justified as per the Regulation 20 of the SEBI (SAST) . 13. Aschedule of the activities pertaining to the Offeris given below:
Regulations . Weekly prices have been derived considering that the week ended on July 06, 2011 which is week preceding the date ofthe Y1+ Reasons forthe Acquisition and Offer and Future Plans About Target Company ) ) ) ) — P & &
Board Meeting authorizing Preferential Allotmenti.. July 07, 2011 for the purpose of clause (c) above and week ended on September08, 1 TheOfferis being made pursuantto Preferential Allotment of 40,50,000 equity shares tothe Acquirers and this has resulted in substantial Activities Day and Date
2011 which is week preceding the date of the Public Announcement i.e September 09, 2011 for the purpose of clause (d) and (€) above. acquisition of equity shares in the Target Company in terms of the SEBI (SAST) Regulations. The shareholding of Acquirers i.e Smt. Specified date * Monday, September 12, 2011

For calculating the Offer Price in terms of regulation 20(4) and regulation 20(11) explanation (ii) of SEBI (SAST) Regulations, the price
volume data of the stock exchange where the shares of the Target Company are most frequently traded during the period has been
considered.

If the Acquirers or PAC acquire the Equity Shares of the Target Company after the date of this PAand up to 7 working days prior to the
closure of the Offer at a price higher than the Offer Price, then the highest price paid for such acquisition shall be payable for all the valid
applications received during the Offer.

IV. Information about the Acquirers

1
S
S

.TheAcquirers
mt. Madhuri S Pitti
mt. Madhuri S Pitti aged 52 years, residing at 6-3-648, Moti Bhavan, Somajiguda, Hyderabad-500082 and having Permanent Account

Number AFNPP6962L is an entrepreneur. She joined Soundarya Boutique, a family run partnership business dealing in fancy items like
artificial jewellery's, fashion apparels, gift articles, etc. as a partnerin 1982. She has over the years acquired rich experience of over 25 years in
running trading activities. In the year 2004, she was inducted as managing partner in Hyderabad Laminations and Stampings, a partnership
firm manufacturing electrical laminations used in all electrical motors, pumps, etc. She is actively involved in the said business since her
induction and is managing the day to day affairs of the said firm. She has extensively travelled in India and abroad on business and also
participated in various national as well as international exhibitions relating to firm's business. Hyderabad Laminations and Stampings has been
running successfully and the firm has been making profits after she had assumed its management. Hyderabad Laminations and Stampings
was converted into a private limited company and was named as Pitti Components Private Limited with effect from July 21, 2011. Currently,
sheis also a director of Vaksh Steels Private Limited, a company manufacturing steel ingots and castings.

P

1.

itti Electrical Equipment Private Limited (PEEL)
PEEL was incorporated on April 03, 1995 as Pitti Electrical Equipment Limited, a unlisted public company and obtained certificate of
commencement of business on May 24, 1995 under the Companies Act 1956. Later it was converted into private limited company with
effectfromApril 01, 2009. Its Corporate Identity Numberis U31909AP1995PTC019901.

2. Theregistered office of PEEL is situated at 6-3-648/2, Somajiguda, Rajbhavan Road, Hyderabad- 500082.

3. PEEL was incorporated for manufacture of Electrical Laminations & Stampings and all other allied products. However, due to
recessionary conditions in the economy in general and that of electrical and engineering industries in particular, it was decided not to
undertake any manufacturing activity. In 2009 the Company was converted into a private limited company and it has been carrying out
the trading activities in Steel Sheets and plates since 2009-10.

4. Promoters of PEEL are Shri Sharad B Pitti and ShriAkshay S Pitti.

5. Theacquirer being a private limited company, its equity shares are not listed on any stock exchange.

6. Theauthorized share capital of PEEL is ¥3,00,00,000 consisting of 30,00,000 equity shares of 310 each.

7. Theissued, subscribed and paid up capital of PEEL is X 70,50,130 consisting of 7,05,013 equity shares of Y10 each.

8. ThepresentBoard of Directors of PEEL comprises of Shri Sharad B Pitti, ShriAkshay S Pitti and ShriY.B.Sahgal.

9. Shareholding of PEEL as on date.

Sr. No Particulars Category No. of Equity Shares Value )
1 Promoters and promoter group A 2,99,970 29,99,700
2 Others B 4,05,043 40,50,430

Total 7,05,013 70,50,130

Note: Each Share under category “A” s of the face value of¥10 each and has 10 votes per share. Each Share under category “B” is of the face
value of%10eachand has 1 vote for every 20 shares or any part thereof has 1 vote.

1

0. Basedonthe audited financial statements for the financial year 2010-11 & for the period ended June 30, 2011 the financial information of

PEELisasfollows: T Lakhs
Particulars Year ended March 31, 2011 For the period ended on June 30, 2011
Sales and other income 539.80 1290.45
Profit before tax 28.90 57.25
Equity Share Capital 62.75 62.75
Networth 706.87 74643
Earning per share (%) 291 6.30
Book Value per share (%) 112.65 118.95
Return on Networth (%) 2.58% 5.30%

Madhuri S Pitti and PEEL pursuant to this Preferential Allotment increased from 2.34% to 5.79% and NIL to 25.87% respectively. Further,
the shareholding of Acquirers along with PAC has increased from 41.70% to 59.21%. Hence, this Open Offer is being made in compliance
with Regulation 11(1) read with other applicable provisions of the SEBI (SAST) Regulations.

The Acquirers along with PAC are interested in strengthening the equity base, net worth and other financial parameters of the target
company to enable the latter to source its growth plans. One of the Acquirers i.e PEEL also explores the possibility of entering into
manufacturing activity atan appropriate time so as to bring about synergy in operations between PEEL and PLL.

TheAcquirers and PAC undertake not to sell, dispose of or otherwise encumber any substantial assets of the Target Company except with
the prior approval of the shareholders of the Target Company and in accordance with and subject to the applicable laws, permissions and
consents, ifany.

VII. Statutory Approvals/ Other Approvals Required for The Offer:

1.

2.

4.
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VIIL. Di

The Offer may be subject to approvals if any from Reserve Bank of India (‘RBI”) (if any) as may be required under the Foreign Exchange
ManagementAct, 1999 and the rules and regulations made there under.

Target Company has entered into agreements with Banks and financial institutions for working capital and Term loan finance. The loan
agreements contains clause , as per which any change in capital structure would require sanction of the institutions / Banks. The
company has approached the Banks for their formal approval.

Kotak Mahindra Bank and State Bank of India have accorded their approval vide its letters dated July 28, 2011 & August 03, 2011
respectively. The target company is yet to obtain approval letters from other Banks.

To the best of the Acquirer's knowledge as of the date of the Public Announcement, there are no other statutory approvals required to
implement the Offer other than the one specified above. If any other statutory approvals become applicable prior to completion of the
Offer, the Offer would also be subject to such other statutory approvals. The Acquirers will have the right not to proceed with the Offer in
the eventany of the statutory approvals that are required are refused in terms of Regulation 27 of the SEBI (SAST) Regulations.

In case of delay in receipt of any statutory approval(s), SEBI has the power to grant an extension of time to the Acquirers for payment of
consideration to shareholders of the Target Company, subject to the Acquirers and PAC agreeing to pay interest for the delayed period if
directed by SEBI in terms of Regulation 22(12) of the SEBI (SAST) Regulations. Further, if the delay occurs on account of the willful
default or neglect or inaction or non-action by the Acquirers in obtaining the requisite approval(s), the amount held in the escrow account
shall be subject to forfeiture and be dealt with in the manner provided in Regulation 28(12) of the SEBI (SAST) Regulations.

Tothe best of their knowledge, the Acquirersand PAC do not require any approvals from financial institutions or banks for the Offer.
TheAcquirers along with shall complete all procedures relating to the Offer within period of 15 days from the closure of the Offer.

e interms Regulation 21(2) of Regulati

Upon completion of the Offer, assuming full acceptances in the Offer, the Acquirers along with PAC will hold 1,06,96,280 equity shares
constituting 79.23 % of the equity share capital of the Target Company. This will result in public shareholding falling below the limit specified in
Clause 40A of the Listing Agreement. The Acquirers along with PAC shall take necessary steps to facilitate compliance of the target company
with the relevant provisions thereof, within the time period mentioned therein.

IX. Financial Arrangements

1.

The Total fund requirement or the maximum consideration for the Offer assuming full acceptance of the Offer would be 311, 06,31, 940
(Rupees Eleven crores six lakhs thirty one thousand & nine hundred forty only) i.e. consideration payable for acquisition of 26,98,340 fully
paid equity shares of the Target Company atan Offer Price of ¥41 (Rupees Forty one only) per equity share.

The Acquirers along with PAC have adequate resources to meet the financial requirement of the offer in terms of Regulation 16(xiv) of
regulations. The PAC has vide their letters dated August 20, 2011 confirmed to extend financial support to the acquirers and ensure that
the obligations of acquirers as set out under the regulations are complied with.

The source of funding in order to meet the obligations under the offer for the acquirers is out of their existing cash and bank balance and
financial assistance to be extended by the PAC and for the PAC from their existing cash and cash equivalent generated from other assets.
The Acquirers, PAC, BOBCAPS and HDFC Bank Limited Bank (‘HDFC Bank "), a company incorporated under the laws of India and
having one of its branch offices at Fort, Mumbai and registered office at HDFC Bank House, Senapati Bapat Marg, Lower Parel (West),
Mumbai-400 013, India have entered into an Open Offer Escrow Agreement (the "Escrow Agreement") in accordance with Regulation 28
ofthe SEBI (SAST) Regulations. The Manager to the Offer has been duly authorized by the Acquirers to operate and realize the value of
EscrowAccountin terms of the Regulations.

Assuming full acceptance, the total funds requirements to meet this Offeris ¥11,06,31,940 (Rupees Eleven crores six lakhs thirty one
thousand and nine hundred forty only).In accordance with Regulation 28 of the SAST Regulations, the Acquirer has made a cash deposit
into an Escrow Account for¥ 3,12,00,000/- (Rupees Three Crores Twelve Lakhs only) comprising 28.10 % of the consideration payable to
public shareholders by the following:

a) Bank Guarantee for ¥ 3,00,00,000/- (Rupees Three Crores Only) in favour of BOBCAPS, being in excess of 25% of the Offer size,

Last date for announcement of a competitive bid Friday, September 30, 2011

Date by which Letter of Offer will be posted to shareholders Thursday, October 18, 2011

Date of Opening of the Offer Monday, October 31, 2011

Last date for revising the offer price / number of Shares Saturday, November 12, 2011

Last date for withdrawing acceptance from the Offer Thursday, November 17, 2011

Date of Closure of the Offer Saturday, November 19, 2011

Date of communicating rejection / acceptance and payment of consideration for applications accepted | Saturday, December 03, 2011

*

al

Specified date is only for the purpose of determining the names of the shareholders as on such date to whom the Letter of Offer would be sent
nd all owners (registered or unregistered) of the shares of the Target Company (except the Acquirers, PAC and promoter group) are eligible to

participate in the Offer anytime before the closing of the Offer.
XII. General

1.

Shareholders of the Target Company who have accepted the Offer by tendering the requisite documents, in accordance with the terms of
this Public Announcement and the Letter of Offer, shall have the option to withdraw acceptances tendered by them up to three (3) working
days prior to the date of closing of the Offer, in terms of Regulation 22(5A) of the SEBI (SAST) Regulations i.e Thursday, November 17,
2011.

Ifthe Acquirers decide to make upward revisions in the Offer Price/Number of Shares to be acquired, in accordance with regulation 26 of

the SEBI (SAST) Regulations, such upward revision will be made no later than Saturday November 12, 2011 (Seven working days prior to

the date of closure of the Offer). Such revisions/lamendments would be affected by making a Public Announcement in the same
newspapers in which the original PublicAnnouncement is being made.

Ifthere is a withdrawal of the Offer by the Acquirers, the same will be informed by way of a public announcementin the same newspapers

inwhich this PublicAnnouncement has appeared.

Ifthere is a competitive bid:

a) Theoffersto the public shareholders of the Target Company under all of the subsisting bids shall close on the same date.

b) Asthe Offer Price can be revised until the period beginning seven (7) working days priorto the closing date of the Offer/ bids, it would,
therefore, be in the interest of the shareholders of the Target Company to wait until the commencement of that period to know the final
offer price of each offer/bid and tender their acceptances accordingly.

Neither the Acquirers, PAC nor the Target Company have been prohibited by SEBI from dealing in securities, in terms of directions issued

under Section 11B or any other regulations made under the Securities and Exchange Board of India Act, 1992 and subsequent

amendments thereto.

The Acquirers and PAC accept full responsibility for the information contained in this Public Announcement and also for the obligations of

the Acquirers along with PAC as laid down in the SEBI (SAST) Regulations and subsequent amendments made thereof.

Registrar to the Offer - Bigshare Services Private Limited, E/2 Ansa Industrial Estate, Saki-Vihar Road, Sakinaka, Andheri (East),

Mumbai 400 072 Phone No: 022-4043 0200, Fax No: 022- 28475207  Email: openoffer@bigshareonline.com Contact person: Mr.

VishantNaik, Website: www.bigshareonline.com, SEBIRegistration No.:INR000001385.

This Public Announcement will also be available on SEBI's website (www.sebi.gov.in). Eligible persons to the Offer may also
download a copy of Letter of Offer, Form of A cum Ack led and Form of Withdrawal which will be available
on SEBI's website at (www.sebi.gov.in) from the date of opening of the Offer, i.e., Monday, October 31, 2011 and can apply on
the same.

This Public Announcement is issued by Manager to the Offer on behalf of the Acquirers.

MANAGER TO THE OFFER

BOB Capital Markets Limited

3rd Floor, South Wing, UTI Tower, Gn Block, Bandra-Kurla Complex, Bandra East,
Mumbai - 400 051, Maharashtra, India. Ph.: +91.22.6138.9300, Fax: +91.22.6671.8535
Email: pll@bobcaps.in, Web: www.bobcaps.in
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Contact Person Ms. Preeti Swaroop / Mr. Venkata Raveendra R SEBI Registration No.: MB/INM 000009926 8

Place: Hyderabad

Day & Date: Friday, September 09, 2011
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